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H 
19 SKIPPPSK‘-\‘3°1l °l @713" 1-ink ROQIBPS. the at-rangenteut of Link Magistrates of East District.
lxarkardoonu Courts. ts as follows w.e.f.0l“ Augugt, 2024,

The 5°“°\'~'i"S 7-5» J=\1l-‘Cs shall work as Link lb-Is to each other and so forth, as per the table below :-

\_§,Qt>s

. e_,_ ,_ _ __t_*_j o o t
s..\'» Name ormts ¢°""r ;Na,,,e ,,;MM,, ‘3°""

No. l No

3%_Z l(_{l§fi§fi$5T¥?~_gi-_l:iiJMt=C-05 f Wf}\lt§.santlta.L¢toJtvtt5t:*-04 Woor /t ~/
, his Pooja\'ada\". Ld. 1.\n=c rm V ' ‘ W
‘i ~\ctl V 2520 I <“> isunrvind Dev. Ld.lMFC-01 f

3 so Divyam um .1.a Jmctmcm <..> Elm" Pump Sinsht I-ti JMF¢-
r _ _____;[___' —' __ 41 _ __ _

15

f 4 észi se¢t~trr=.t.¢tt\-1r=c-03 is <_> Ms. Rishika Srlvastava. Ld- JMFC
(It-lahila Court-01) 14

5 5 N-?\t\'<\‘-'!¢1il1i$b6rma.Ld.Jr\"1l=C ' do <__> Ms. Shazadi I-lallma Sadiya, or 24
rtvtrc (Mahila Court-02) if ?_‘W W (L Digital Trafiic Court)"

Ms. Nandini Slsarma Ld. mrc ' > Ms. Kavita Hist, Ld.JMFC(N lAct
nzbi itDigitaltI‘.iourl) _ _ 403 5 <" LDigltalCoun) ff 407

(1) In the absence or non-axailability of the undersigned or her being on leave or otherwise busy with the
aclzmnistrativ.-e work, the judicial wot-It of the court of the Undersigned, shall be looked after as
fol1o\\S:-

‘S. No. = Days of the =\-lonth WW Judioial Officers
1 1* {J 1oé_((;’ Z fsu Arvind Dev. 1.dJMFC-01 lZ

W W: 7 rifle 20* §;sh. Bbanulratap Singh, Letting;-02
3 "'_:t<Ia 31* fffwl l 5 st» Divyam Lila. Ldllt-'iFC (MCD) L__i_._.._i

In case of absence due to leave. as per table he/she shall look after the judicial work of the undersigned
and in case of absence of all of ab0ve~mettli0ned Link JMFCs, the judicial work of the undersigned
shall be looked after by the Duty JMFC of that day.

(2) In absence or non-ax-ailaibilty or being on leave or otherwise busy with court work. the
Adnzinistratiw mark of the undersigned shall be looked after by the Ld. ACJM and in the absence of
Ld AC.l.\l. the work of the undersigned shall be looked after by thebuty JMFC of that day.

(3) In the absence or non-availability of the Ltl ACJM or her being on leave or otherwise busy with the
adtnmtstrative work the judicial work of the court of1.cl. ACMM, shall be looked after as lollows:-

Yna *iib§§~ZZs"Lti§rItanhl fin" 7 ;"1tt§aé£r.§t arm 7 7 7
‘ { ;~imI0~==* H $11 sat=aka.Lt£ljL§i1=*cloétW
bi Tiete ff "fl:-ls.Saehit1. t.tt.mt=c-03 W V if

'11-in» st" i "';<(;e§tt{,;;iig;gt.t¢tnt=¢-<>s ,
__ _ ._ _ We‘.-.--------_ _ ___ Mo, _ __.|

. 3',

In em of absmce due to leave or 0lllt?l‘\\‘l.St.‘ oi Ld. Ltnk .lt\-IFC. the next following Ld. .IMFCs as per
above table shall look after the judicial work oi Lil. ACJM and in case oi absence of all of above-
mentloned Link .IMFC.s. the iudlcral work of the Lti. r\CJt\'l shall be looked alter by theDnty JNFC
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whenever any Ld. JMFC i '2'
due to any reason, higher :$;“;_?$ gr busy tn remand proceedings in hospital etc. or is not available
the opposite mlumn. In case b th e looked after by Ld. Link JMFC shown against hislher name in
whose name is mentioned imm od- the said L11 JMFCs are on leave or not available, the Ld. JMFC
Link JMFC and shall look aft E lately below the name of Ld. JMFC concerned, shall work as next
above his name. In case even 13'] the work of the court of Ld. JMFC whose name finds mentioned
concerned JMPC is on leav e next Link JMFC mentioned immediately below the name of the
immediately below [hemafi e lorl not available otherwise, Ld. IMFC whose name finds mentioned
The mo Ld. JMFCS m fit‘ 5 B _l work as the next Link JMFC for such period and so on 8: so forth.
immediately below Lh enttoned ll'1 first horizontal line shall be deemed to be Ld. .JMFCs placed
purposes‘ E two JMFCs mentioned in the last horizontal line in the roaster for above

31 C85‘? more than three Ld. JMFCs are on leave and the work of more than two courts is required to be
Eng Y_a")' I-ii JMFC. then it should be brought to the notice of the undersigned immediately who

5 3 35518" lhi‘-' WOYR to any other Ld. JMFG to pass appropriate orders.

All the applications for can'ying out inquest proceedings shall be placed directly before the Ld. Duty
JMFC, who shall initiate the said proceedings, under intimation to the undersigned. The Ld. Duty
JMFC shall proceed for inspection of the body of the inmate on the same day, either before holding
court or after court hours. The Ld. Duty JMFC shall himself carry out inquest proceedings forthwith.
in case, any difficulty is being faced, the application shall be placed before the undersigned or in his
absense before the Ld. ACJM for assignment to any Magistrate.

The Link JM besides fixing dates will also do other miscellaneous work including recording of
evidence of the court on leave, except passing final judgments, depending purely on the availability of
time and volume of work fixed in their courts.

(7A) The Link JMFC shall first come to the court of Ld. JMFC on leave, personally deal with the
matter listed, dispose of misc. applications and then start the work of hisfher own court.

(7B) in order to avoid delay in regulating the court work, the Ld. ACJM/JMFCs shall issue
instructions making it the responsibility of their respective Readerlzihlmads/Stenos (in that order) to
intimate in writing to the office of undersigned by 10.00 AM positively, on the date when presiding
officer happens to be on leave or absent.

(7C) In any case, the Link JMFC shall commence work in the concerned court when Presiding
Officer is on leave by 10.30 AM, in case where a particular judicial officer is expected to work as Link
JMPC in more than one court on a given day, he shall suitably instruct the reader of such other court to
inform the litigants and members of the bar about the time when the Link JMI-‘C would be coming to
such other court. (refer circular No. 5958-6040lCMM dated 19.7.1999).

Application for Statement U/s 164 Cr.P.C., the applications for TIP of accused persons or of case
p|'0pB1'[_'{, for preparation of inventories under Copyrights Act, Trademarks and other similar Acts, for
polygraph test, for Voice Samples, for specimen signatures/handwritings, etc. shall be made over by
Ld. .l'MFCs having jurisdiction over the area to which it pertains, such applications shall be made by
the area JMFC to the next link JMFC as per link roster by name.

(BA) If the area JMFC is on leave or absent for above said reasons, hislher link JMFC or in case of
absence even of later, hislher next JMFC shall deal with the application in the same manner deeming it
to have been made over to him formally in terms of direction. For removal of doubts, it is clarified that
in such situations, formal making over shall not be necessary nor awaited by the link JMFC (as the
case may be) who shall proceed to record the statement under section 164 Cr.P.C. or conduct TIP etc.

' ion bein made over by name in terms of above direction or receipt of such
i1?$l)icatiLtj:gOl;1yatlii]::éiii1Kl<ll_llz\‘/l'FC or ngxt link JMFC (as the case may be) in situations mentioned here in
above the Ld. JMFC in question shall ordinarily be herselflhimself responsible for disposal of the
applieatiori, except for special reasons, which shall be recorded, in which event the application shall be
directed to be put up for necessary directions before the undersigned.

- di ted to dispose of the application uls 164 Cr.P.C. assigned to them
:3:-:f)erab'i!;;llo§‘ii1I:e(€s§ni:Edat:;‘(bi for the special reasons to be recorded, on the earliest subsequ nt date,
in case an adjournment becomes 1n1PEl'*"“"’3-
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(BD) The record of tl 5 ~ . tmarking and any Conéspofilclfimerit of 164 Cr.P.C. and TIP received from the Ld. Sessio ,o rt for
Ahlmad O!-that _"8 Ell"/allphcatton related to the same will b ' ' J

fi%\l<$ "fa.W10
tut int

Dun D‘ undersigned. E I'llHll'l[filflE [In-,T=t !r‘;I..=}\ . I I
._

(BE) Thl'lJ - - . l'case pmpefuég 2 n:'lIiE°t:gJuvet"tt1le Justice Board for the Purpose of recordtng TIP of juveniles, TIP of
Ms_ Sonika, Ld JMFC_Dlil8Io statement u/s 164 Cr.P.C. of JJB,'pertaining to East District, shall be
any reason, than the aforesakdn case Ms. Somka, Ld. JMFC~ 041s on leave or not available due to

work shall be put u before the undersigned for further markin Icase of no P . . I 1']
placed befglrjfié iftlo leave or other reason) of the undersigned. the allllhcation shall be

r marking it to any other Ld. Judicial Magistrate First Class.
lap) The applications for Statement U/5 154 Q pc of. . r. . . any childlvictim less than 18 years age,P@Fla1H1ng_to POCSO Actor any application constituting crimes against women uls 376 to 375D IPC
of all magistertal cour hallby the Ld. A IS.‘ s be marked by the undersigned or in her absence or her being on leav

E»CJM and 1l'l the absence of Ld. ACJM, shall be marked by the Duty MM of that day.
(Preferably a female officer).

(3G)_ _ The concerned MM while recording statements uls 164 Cr.P.C. shall keep in mind the
gl"°\'15'il°I15 Of hectton 25 & 26 of the Protection of Children from Sexual Offences Act, 2012 which
roady provides accompanying of Parents/representative, confidentiality, taking assistance of

translator! inter ‘ ' '_ .preter, if required 8: in case of mentally or physically challenged persons audio-video
1'E¢0\'lllhg. 5l.llJ_]GCl to availability of such means.

glghvyigl be conducted in manner as mentioned in the Circular No. 2512/4102B—41118!Clv1M/| .flied 04.06.2003 & 4740-80 ICMMl2003IDeiht dated OQIOT/2003 Ld ACJM_ . . & JMFCsproceeding for conducting TIP at Mandoli Jail, shall not leave the court premises before 03.00
PM and alter completing the work fixed in their court forthe day.

(PREETI AG ALA
Chief Judicial Maggtra c East),

Kaxkardooma ourts, DelhiNo.$‘@lICJM/EASTIKKD/Delhi Dated: 3133,2924
Copy for information t0:-

1

E-°.°°.\'F"$—""=~P°"’

. The Ld. Registrar General, High Court of Delhi at New Delhi.

. The Principal District & Sessions Judge (HQ,} and West, THC, Delhi.
The Principal District 8: Session Judge East, Nonh-East, and Shahdara, Karkardooma Courts Delhi.

. The Principal District & Session Judge, New Delhi, Patiala House, New Delhi. ,
The Principal District & Session Judge North, and North- West, Rohini, New Delhi.
The Principal District & Session Judge, South-West, Dwarlta, New Delhi.
The Principal District 8: Session Judge South, and South-East, Saket, New Delhi.
The Principal District St Session Judge-cum-Special Judge, PC Act (CB1), Rouse Avenue, New Delhi
The CJM, Central and West (Tts Hazari), New Delhi (Pi-IC}, North 8: North-West [Rohini), South- West (Dwarlta),
South 8t South-East [Saltet), North-East and Shahdara, Karkardooma Courts, Delhi.

10. The Ld. Secretary, DLSA East, Karkardoorna Courts, Delhi.
ii. All the Ld. Judicial Magistrates First Class, East ' ct, Karltardooma Courts, Delhi.
12. The lncharge, District Courts Web-Site tttee,’fis I-iazilri C01-M5. Delhi-
13. The lncharge Computer Branch, Karkardooroa Courts, Delhi. (uploading on Layerslweb-Site).
14. Superintendent Admn. and Care Talting Branch, Karkardootna Courts, Delhi.
15. incharge Pool Car, Karltardooma Courts, Delhi.
16. Incharge Cash Branch, Karkardooma Courts. Delhi-
I7. Director of prosecution, Delhi thr. Prosecution Brflflfih. KKD COWS. Delhi-
l8. Chief Public Prosecutor, Karkardooma Courts, East, Delhi.Y
I9. The Commissioner of Police, Delhi and DCP, Eflfil, Delhi-( Through Chowlti lncharge I<KD,Delhi.)
20. The I G (Prison), "filter Jail, Delhi! Nate Delhi.
21. Lock Up lncharge, Karkardoomfl. Delhi-
22. |i'lfDl'mH[lOl'l Center, Karkardonma COLlrl5. Delhi-
23. Vl(|8O Conference Room, Karkardooma Courts. Delhi-
24. For uploading on layers/Vllcb-Sllfl
25. Office Order File.

(PREETI A MH)
ChiefMetropolita agi rat _H$l)

Karkartlooma Courts, Delhi


